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1.ORDER'DT. 30, 5.2002.
Applicant, wireless Operator, having

faceda transfer from Bdlascre to Kantamal site /

Buzla@nder Annexure-4,dated 22,5, 2002>has gliad

this Original Application raising grievances

against the said transfer order.He has also

filed a represcentation under Annexure-5, dated

28, 5,2002,wherein he has disclosed that twe

of his children are prosecuting final year studies

and\ going to appear in the final exaatmination

during the academic sessions 2002-2003/\1-16 has“alse
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disclosed about the sickness of his wife.It is

the case of the applicant that oefore coming to

. be posted at Balasore, he has served the

Respondents' Organisaticon at different places

viz3 ASsam, yest Bengal,and Bihar and that, he

has nok special fastination

Balasore and ,therefore,he has virtually prayed

to remain &t

for keeping his present transfer in abeyance

till June, 2003/ for one year, Transfer being an

incident of Service,

the Authorities of the

Applicant/Respondents are competent to

redress the grievances of Applicant,In the

said premises, thks Original Applicaticn is

disposed of with a directin to the Respondents

(especially Respondent No.2) to redress the
Rl st 8 -saich:

grievances of the Applicaent,as raised under

—

Annexure-5, dated 28th May, 2002,within @ pericd

of 45 days from the date of receiyt of a copy

of this order and until then the impugned transfer

order under Annexure-4, dated 22,5.2002 (so f;i:..

it relates to Applicant)shall remained ~5¥:ayed,

whike redressing the grievances of Applicant, to.

keep his trans fer order in abeyance for a p’eriod‘

of next one year ,the authorities/Respondents

skmukd are free to give him alternative postiwg '

at Baripada, Jamshedpur or at any other nearabout
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Send copies ©f this order} alongwith wu;%

to the Respondents, at the cost of the A ppl icant, Mr,Rath,
Advocate fer the Applicant undertakes te furnish the

required postages by 31,5, 2002,

Free coples of this order be given to Mr. Rath,
Advocate for the A pplicant and Mr.A.,K.Bose,l eamed
SeniOr standing codnsel appearing for the Respondents (on

whom @ copy of the petition has been Served and who has

been heard in the matter)y.. ¢ - 3{ o Sy,




